
A. N8/20l2 

RIER PAThP.EjJTY. 

M KaT 	 Applicant 
vi 

Union. of Jnda & ()1hczs......,. 	 .Repcindtmts 

Corain: 
HON.BLE MR. (.RM)HAP.4..ii A ALMN!SiRA;iIvE NI MBR 

& 
t(.)N'PL.t. J[R .AK. PA'ITNA,K, JUII)I(.IAL MhfvIBRR. 

ilc.ard Sii D.K. Mohanty, Ld. (.une! appeanng t'ri the 

appb(:ant arid Sn U.B.Ni oapafra Ld Sr. 	ding ( 

the Rk pouflmts on whom i copy of 	 ur 

perused the materials placed oui record 

2 	d (ounrt tor the ppi ant uhuus that Ow apphant ha 

been approaching the authonty for grant. of 2. ACIt j 3" MACP, but. so 

fw no 	 r•g-r-,ivted, by the concerned autI 	ties. IL is seen from 

the records 	. 	e applicant has submitted represen LI 
I 6.06.2004, i u, c.:d . I . I 0,201.0, 1,44 .201. . 	and I.J. It. .2 	 L 
Counsel for the apphc.aiit submits that the applicant woukl make 

coniprchenvc rcprescnt.ation indicating his entitlement for 2 AUP imde.r 

ACP Scheme and 3 MACP under M ACP Scheme as he has served till 

130.06.2009. This represen.tah.n wil.I he presented hetre the Respondents 

No.2 & S within apenod of i 5 days. 

3. Havmg regard to the Submissions made and as agreed to by 

the L ci. Couipet For the r rties, without going into the merit of the case, 

i.)F such a 

repr&iit. 	 . 	? 	 'cjpt. of the 

i 

L 



4 	 hseiv 	ad 	v 

disposed of at the admisswn. stage itsell. No costs 

5, Send copies of this order along with paper hooks to 

	

ktsponthm.t Nos.2 & 5 fir tompIiance 	frr riic'  

iic.;i"r  


